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DmfatML «f 0<FJUC. at t a k  Meeting 
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*294. SHRI RAJA KULKARNI: Will 
the Minister of PETROLEUM be pleas- 
ed to state the reactions of Govern
ment to the decision of tbe Paris Meet* 
ing of the Oil Producing and Exporting 
Countries and of Oil consuming count
ries on the question of dual oil price 
system thereby giving concession in 
prices to developing counfries in lieu 
of aid through loans and credits?

THE MINISTER! OF PETROLEUM 
(SHRI K. D. MALAVIYA): Govern
ment are not awar of such a decision.

Redistribution Steekfcts o* M a f t o  
Lever Limited

*295: SHRI S. M. BANERJEE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have re
ceived several complaints regarding 
the use of middle-tnen called Redis
tribution Stockists by Hindustan 
Lever Limited on an exclusive basis 
to  inflate the prices of their pro
ducts;

(b) whether the Company has 
openly declared not to supply Its 
products directly to any dealers other 
than fixed mid die-men;

(c) whether dealers are willing 
to  lift stocks straight from the Com
pany's godowns; and

(d) if so, what steps Government 
have taken to check this Company 
from indulging in such mal-prac-
tices?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) Govemmesat have 
received some complaints against the

arrangement of appointing <‘Bedistribu> 
tion Stockists" adopted t»f the com
pany.

(b) and (c). Government 1ms no In
formation about the matter8 referred
to.

(d) The practice of the company of 
appopinting “Redistribution Stockists”' 
was the subject-matter of a restrictive 
trade practice inquiry instituted 
against it by the M.R.TP. Commissi^t 
which passed orders on 17-3-1976 res
training the company from continuing 
to indulge inter alia la  the restrictive 
trade practice of territorial restriction. 
The company has, however, filed an 
appeal against the Commission's order 
and the matter is pending before the 
Supreme Cowrafl)

Appointment of New Xttdase Q u ' 
finders

*296. SHRI RAM PRAKASH; Will 
the Minister of PETROLEUM be 
pleased to state:

(a) whether Government propose 
to increase the number of Indane 
Gas distributors in the country;

(b) the number of distributors at 
present* and

(c) the number of war widows, 
Hanjans and unemployed engineers 
who have been allotted dealerships 
agencies for Indane Gas under the 
new distribution system during the 
year 1975-76?

THE MINISTER OF PETROLEUM 
(SHRI XL D. MALAVIYA): («) Yes, 
Sir. It is proposed to  increase tbe 
number of Indane distributorships 
subject to availability ot pecked LPG 
in the country.

(b) As on 31-8-1976, there were 867 
Indane distributors all over the 
country.
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(c)Zndant distributorships coxn-
mlwkmod during 1075*76 ware as
under:—

Unemployed Graduates Nil

Defence categories (Includ_ 
ing war-widows) 40

Scheduled Castes/Tribes 8

Suggestions mad« by Conference of 
Labour Law Practitioneri

•297. SHRI VASANT SATHE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Conference of 
the Labour Law Practitioners held at 
Nagpur during May, 1976 made some 
suggestions to Government; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R GOKHALE): (a) Yes, Sir.
The Central Government has received 
from the Government of Maharashtra 
the copy of a resolution passed m the 
conference of Labour Lawyers of 
Vidarbha in April, 1976 (not May, 
1976} at Nagpur. Resolution No. 6 
passed at the conference referred to 
the bringing into force of section 30 
of the Advocates Act, 1961 and 
amendment of section 36(4) of the 
Industrial Disputes Act, 1947 and 
other Acts.

(b) Government have not taken 
any decision in the matter.
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Expansion of Gujarat FertUlaars and 
Chemicals LUL

•299. SHRI D. D. DESAI: Will the 
Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether Gujarat Fertilizers 
and Chemicals Limited have applied 
for e\pansion and diversification*

(b) whether this has been sanc
tioned; and

0c) if so, the salient features there
of?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS’ (SHRI P. C. 
SETHI): (a) to (c): M/s. Gujarat
State Fertilizers Company Limited 
have been permitted setting up the 
following additional fertilizer capa
cities:—

Ammonia: 445,500 tonnes per annum. 
Urea : 528,000 tonnes per annum. 
Itoe plant, which is to be located at 
Broach District in Gujarat, will be




